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PER . P.VENKATA SUBBA RAO 

 
 

This application for early hearing was filed by Revenue seeking 

early hearing of the appeal on the ground that cenvat credit of over 

Rs.62 crores and penalty of Rs.40 lakhs is involved in the matter.  Ld. 

Counsel for the appellant submits that both sides have filed EH 

applications earlier which were allowed by Misc. Order No.40553- 

40555/2018 and the matter was listed on 29.04.2019 and at the 

request of A.R., it was adjourned to 31.05.2019 on which date, there 

was no Bench.  Accordingly, Registry is directed to list the matter for 

final hearing on 28.10.2019.  EH application is disposed of.  

 (dictated and pronounced in court) 

 

 

                            

 
(P.Venkata Subba Rao) 

Member (Technical) 
 

 
 

 
(P. Dinesha) 

                            Member (Judicial) 
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